FORM B

PuBLICc ANNOUN

CEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

For the attention of the stakeholders of “M/s. Pantel Technologies Private Limited”

S | PARTICULARS

No. | S

3 Name of corporate debtor

2. | Date of 7i'ncorvporation of corporate debtor

3. Authority under which corporate debtor is
incorporated / registered

4. Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

B Address of the registered office and
principal office (if any) of corporate debtor

'6. | Date of closure of ”Infsrolvency Resolution
Process

Bl Liquidation commencement date of
corporate debtor

8. | Name and registration number of the
insolvency professional acting as liquidator

9. Address and e-mail of the liquidator, as
registered with the Board

'] 0. | Address and e-mail to be used for

correspondence with the liquidator

Last date for submi ssion of claims

DETAILS

Pantel Technologiés Private Limited
23/08/2010

ROC-Delhi
U72300DL2010PTC207463

602/96, 6th Floor, Siddharth Building,|
Nehru Place, Near Central Bank New
Delhi-110019.

17" December, 2021

17.12.2021 (Order was pronounced on
17/12/2021 by Hon’ble NCLT, New
Delhi- Bench IV vide 1.A. 5295/2021 in
C.P. No. IB-923/(ND)/2020 and copy of]
NCLT order was received by Liquidator
on 29/12/2021)

7N517‘rrlezféééén Gulat1 :
Reg. Number: IBBI/IPA-002/1P
N00893/2019-2020/12832

Reg. Address: A-179, First Floor,
Sudershan Park, New Delhi 110015,

Email ID: advocategulati@gmai]v.com

Reg. Address: A-179, First Floor,
Sudershan Park, New Delhi 110015.

Email ID: pantel.liquidation@gmail.com

28" January, 2022




Notice is hereby given that the National Company Law Tribunal New Delhi Bench IV has
ordered the commencement of liquidation of “M/s Pantel Technologies Private Limited” on
17.12.2021. However, Order was pronounced on 17.12.2021 by Hon’ble NCLT, New

Delhi- Bench 1V vide 1.A. 5295/2021 in C.P. No. IB-923/(ND)/2020 and copy of NCLT
order was received by Liquidator on 29.12.2021

The stakeholders of M/s Pantel Technologies Private Limited are hereby called upon to submit
their claims with proof on or before 28.01.2022, to the liquidator at the address mentioned against
item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

an Gulati
(Liquidator)
M/s Pantel Technologies Private Limited

Reg. Number: IBBI/IPA-002/IP-N00893/2019-2020/12832

Submission of false or misleading proof of claims shall attract penalties.

Date: 31.12.2021
Place: New Delhi.
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Housing Development Finance Corporation Ltd.
Branch: A- 901, 9th Floor, Marathon Futurex Mafatlal Mills Compound, N M Joshi Marg, Lower Parel East,
Mumbai- 400013.

Regd. Office: Ramon House, H.T. Parekh Marg, 169, Backbay Reclamation, Churchgate, Mumbai
-400020. Tel: 022-66113020. CIN L70100MH1977PLC019916. Website: www.hdfc.com

AfaeT Ho - SVS/MWSS in different Block :- 04/2021-22 (2™ Call) Date :- 29.12.2021
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Under Section 13 (2) of the Securitisation And Reconstruction Of Financial Assets And Enforcement Of Security Interest Act, 2002 (Act) read with
Rule 3 ofthe Security Interest (Enforcement) Rules, 2002.

Whereas the undersigned being the Authorised Officer of Housing Development Finance Corporation Ltd. (HDFC Limited) under Securitisation
And Reconstruction Of Financial Assets And Enforcement Of Security Interest Act, 2002 and in exercise of powers conferred under Section13 (12)

real

Borrower(s) / Guarantor(s) / Legal Heir(s) / Legal Representative(s) listed hereunder, to pay the amounts mentioned in the respective Demand
Notice/s, within 60 days from the date of the respective Notice/s, as per details given below. The undersigned have, caused these Notices to be
pasted on the premises of the last known respective addresses of the said Borrower(s) / Guarantor(s) / Legal Heir(s) / Legal Representative(s).
Copies of the said Notices are available with the undersigned, and the said Borrower(s) / Guarantor(s) / Legal Heir(s) / Legal Representative(s),

ma

In connection with the above, Notice is hereby given, once again, to the said Borrower(s) / Guarantor(s) / Legal Heir(s) / Legal Representative(s) to
pay to HDFC Limited, within 60 days from the date of publication of this Notice, the amounts indicated hereinbelow in their respective names,
together with further interest @ 18% p.a. as detailed in the said Demand Notices from the respective dates mentioned below in column (c) till the

dat

security for due repayment of the loan, the following Secured Asset(s) have been mortgaged to HDFC Limited by the said Borrower(s) respectively.
Borrower(s) / Guarantor(s) / Legal Heir(s) / Legal Representative(s) attention is invited to the provisions of sub-section (8) of section 13 of the Act,

inr

DEMAND NOTICE

d with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued Demand Notices under Section 13 (2) of the said Act, calling upon the

y, if they so desire, collect the respective copy from the undersigned on any working day during normal office hours.

e of payment and / or realisation, read with the loan agreement and other documents/writings, if any, executed by the said Borrower(s). As

spect of time available to redeem the secured asset/s.

FORM - B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
For the attention of the stakeholders of “M/s. Pantel T

3 PARTICULARS

Private Limited”
DETAILS

1. | Name of corporate debtor Pantel Technologies Private Limited
23/08/2010

ROC-Delhi

2. | Date of incorporation of corporate debtor

3. | Authority under which corporate debtor is
incorporated/registered

4. | Corporate Identity No. / Limited Liability [ U72300DL2010PTC207463

Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate debtor

602/96, 6th Floor, Siddharth Building, Nehru Place,
Near Central Bank New Delhi-110019.

17" December, 2021

6. | Date of closure of Insolvency Resolution
Process

7. | Liquidation commencement date of
corporate debtor

17.12.2021(Order was pronounced on 17/12/2021
by Hon'ble NCLT, New Delhi- Bench IV vide I.A.
5295/2021 in C.P. No. IB-923/(ND)/2020 and copy
of NCLT order was received by Liquidator on
29/12/2021)

Name: Gagan Gulati

Reg. Number: IBBI/IPA-002/IP N00893/2019-2020/12832

8. | Name and registration number of the
insolvency professional acting as liquidator

6 ﬂ%é aﬁ Eﬁ@ Eﬁ?ﬁ a‘ﬁ ?1 Q aﬂ $ 20.01.2022 400 Elﬁ dd | N 9. | Address and e-mail of the liquidator, as Reg. Address: A-179, First Floor, Sudershan Park,
ST .| Name of Borrower(s Total inti i i i
7 QT AT FRA dTel YRIRIGNI &f A1 Ud BrIUTeIdh AT BT BT, :L Guarantors/ Legal He(ir()s) Outstanding [)D:I:Iea:{] Description of Secured Asset(s)/ registered with the Board grenvgiﬂ%l:l]zzal:llggzleégulati(zigmaiLcom
qdr RISt Td Iaeedl JHUSd, TAPERYR | Legal Represen’lalive(s) Dues Notice Immovable PTOFEﬂV 10.| Address and e-mail to be used for Reg. Address: A-179, First Floor, Sudershan Park,
8 | S-UgeHc qaTIar @1 Bre o 9631180046 (@ () (d) () comespondence with the iguidtor Ermail 1D panteliquidation@emaiLcom
9 | geFemET T 0651-2480345 1.|MR GAIKWAD PRAMOD | Rs.1765443/-| 19_11-2021| Nimai Greens Tower-A, Unit No. A-302, Third Floor, Village- 11.| Last date for submission of claims 28" January, 2022
- T/ Ui | SRrE @I ¢ ot Prf qot KESHAV ason khajuriwas, Alwar Bye Pass Road, Bhiwari Industrial Area, Bhiwadi, Notice is hereby gfi]v_en g‘}lnatithe T;!a;\i/?/nall Corﬁan}y L;?w _Tril;)urnal Niw Del;'i Berln;hllzvzl;)e%slo;cllered the
T @ ERE ;i ! i commencement of liquidation of “M/s Pantel Technologies Private Limited” on 17.12. .However,
9 @t @1 Rereand it 1 W&[ﬁ W&% T @ @l 30-SEP-2021* Alwar, Ra]asthan 301019. Area of FIatAdmeasurlng 625 Sqﬂ Order was pronounced on 17.12.2021 by Hon'ble NCLT, New Delhi- Bench IV vide LA.
(ermes ) (w0 ) (o ) orafd *with further interest @ 18% p.a. as applicable, incidental expenses, costs, charges etc incurred till the date of paymentand / or realization. %9152/22(:)2211‘“ C.P. No. 1B-923/(ND)/2020 and copy of NCLT order was received by Liquidator on
Construction of Solar Based Mini Cluster 1A - If the said Borrower(s) / Guarantor(s) / Legal Heir(s) / Legal Representative(s) shallfail to make payment to HDFC Limited as aforesaid, then HDFC The stakeholders of M/s Pantel Technologies Private Limited are hereby called to submit thei
1 | water supply Schemes(SVS) in Goilkera 17 901.64968 | 9.01700 | 10000.00 9 g Limited shall proceed against the above Secured Asset(s) / Immovable Property (ies) under Section 13 (4) of the said Act and the applicable Rules claims with pfgf,fon or before 2%?0'11382%?5‘0 the. ﬁqu‘iﬁ“a‘é, at the address mentioned asgair:;t itom
Different Block, comprising of suitable entirely at the risk of the said Borrower(s) / Guarantor(s) / Legal Heir(s) / Legal Representative(s) as to the costs and consequences. The said No.10. ) o . . .
—— R.C.C/Framed structure ESR, Borrower(s) / Legal Heir(s) / Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured Asset (s)/ Immovable The ﬁnﬁnc_llallhcreldl_mrs Sh[a}‘lll,Eme“}'helr Clalmsbwllh Ptroobf bylelelclm_mc means only. All othercreditors
Distribution Lines, Source (as Property (ies), whether by way of sale, lease or otherwise without the prior written consent of HDFC Limited. Any person who contravenes or abets may submit the claims with the prool in person, by post orby electronic means. Gagan Gulati
required) and FHTC all complete job contravention of the provisions of the Act or Rules made thereunder shall be iable for imprisonment and/or penalty as provided under the Act. Submission of false or misleading proof of claims shall attract penalties. (Liquidator)
in the Different block of District West | ClUster 78 - 77 691.18522 6.91200 10000.00 9 WE Date: 30-Dec.-2021 Place: Mumbai For Housing D Finance Corp Ltd. Date : 31.12.2021 M/s Pantel Technologies Private Limited
2 | singhbhum under Dri nking Water & CKP (E) : - : S/d  Authorised Officer Place : New Delhi Reg. Number: IBBI/IPA-002/IP-N00893/2019-2020/12832
Sanitation Division, Chakradharpur for
the year of 2021  -22 (on Turn Key
Basis)

de — ﬁﬁ'ﬂ ¥ IRt 73 9RAMT R{us e Jsase www.harkhandtenders.gov.in & Download ol |

NEIE]
2. gRET- ﬁnﬁ 31 R ge—9¢ |Hd B
PR 260698 West Singhbhum(21-22)D

KOTAK MAHINDRA BANK LTD.

Corporate Identity Number - L65110MH1985PLC038137
Registered Office: 27, BKC, C-27, G Block, Bandra Kurla Complex,
Bandra (East), Mumbai - 400051. Branch Office: 1/11, 1st Floor, East Patel Nagar, New Delhi -
E - AUCTION SALE NOTICE OF IMMOVABLE PROPERTIES
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement

of Security Interest Act, 2002 read with proviso to Rule 8 (6) read with proviso to Rule 9 (1) of the Security Interest (Enforcement) Rules,
2002.

Notice is hereby given to the Public in general and in particular to the Borrower (s), Guarantor (s) and / or Mortgagor (s), that the below described

@ rotak

110 008

assets. P 1. Reserve Price
immovable property(ies) mortgaged / charged to Kotak Mahindra Bank Limited (“Secured Creditor’), the Possession of which has been taken by = - Description of the movable Assets
the Authorised Officer of the Secured Creditor, will be sold through E-Auction on “AS IS WHERE IS BASIS”, “AS IS WHAT IS BASIS, and gzmg;tggkzﬁgﬁwer(s) asg:fg;?:‘fyaﬁf :e‘r’g";‘:t ) T°ta|;&“sts(§s";"“9 gea;;ga Date of . _— " T
"WHATEVER THERE IS BASIS “on 24th January 2022 for recovery of Rs. 30,93,08,393/- (Rupees Thirty Crore Ninety Three Lac Eight g NC ! property, : Netian | Possession As per bank record Batching Plant, Machineries & Stocks placed in M/S |1 gs 1,08 Lakhs
Thousand Three Hundred Ninety Three only) due as on 31.10.2017 together with further interest and other charges thereon at the contractual Mr. Manikjeet [All that piece and parcel of.| Rs. 4,77,38,868/- Balaji C_ons.lrucllons & Electricals, Vill: Ramgarh, Govind Garh 2. Rs. 1.61. Lakhs
rates upon the footing of compound interest until payment/realization due to Kotak Mahindra Bank Limited, being the Secured Creditor, from the Singh Kals, Mr. |{Unit No 13,14,15,| (Rupees Four Crore 26-Octt  29-Dec- Road, Distt.: Alwar (RAJ.). - s 1ol
Borrower/s namely M/s SHIV SHANKAR AND CO. GRAINS PVT. LTD. (Borrowers) and 1. SH. SHIV SHANKAR BANSAL, 2. SH. GAURI Mandeep Singh , |admeasuring1081.48Sq.Ft.,| Seventy Seven Lakh 2021 21 Other Encumbrance if any- Not Known

SHANKAR BANSAL, 3. SMT. NEELAM BANSAL, 4. M/S H G AGRO FOODS PVT. LTD. (Guarantors and/or Mortgagors). The details / Mrs. Seema Kals |First Floor Global Fover| Thirty Eight Thousand : - ' o
description of Immovable Properties put up for auction, the Reserve Price,the Earnest Money Deposit and the Auction Schedule are mentioned (Prospect No. |Sector-43, Gurag oyn Eigh¥ H?Jndred Sixty ;g;ﬁe?;lﬁ?l;?;mst;: dS%?;TJ?'etéongrggittgi,:amgl;?es ehrﬁfnesr.t!?smecl‘;n:(np!;fggd!:gil?ﬁ:;:
below: i 721744) Haryana, Pincode: 122001 Eight Only) news/auction-notices/sarfaesi-and-others hitps://ibapilin/sale_Info_home.aspx,
:r Name of the Details Of Inmovable/Movable Reserve Price For, further detalls please contact to Authorised Oficer at Branch Office: Plot No.98,Udyog https://www.mstcecommerce.com/ auctionhome/ibapi/index.jsp
0 | Mortgagor/s Property put for E - Auction i ! y o . . Jai ; : ;
99 Sl (INR)/ Earnest Money Deposit Vihar, Phase-IV, Gurgaon Haryana -122015/or Corporate Office : Plot No. 98, Phase-IV, Udyog Date: 30.12.2021 _ Place: Jaipur (Raj.) Authorised Officer
I [ Mr. Shiv Entire Firstand Second Floor with roof rights forming part of property No. 23 | Rs.7,10,87,000/- (Rupees Seven Crore Vihar, Gurgaon, Haryana
Shankar Bansal | in Block-A admeasuring total area of 300 square yards together with | Ten Lakhs Eighty Seven Thousands Only) Placé' Gurga o’n ’ Sdl- Authorised Officer
and Mr. Gauri | undivided proportionate share of land underneath, situated at Ashok Vihar, 3 . . L
Shankar Bansal| Phase-1, Deli-110032 and the whole propery is bounded as North: Road | = 1o 00 Kupees Severy One Lakfs Dated: 31/12/21 For IIFL Home Finance Limited
60'wide, South: Service Lane, East: PlotNo. 22, West: Plot No. 24. 9 v APPENDIX IV

The undersigned may at his absolute discretion and on request from the prospective buyers, arrange for inspection of the said property on 10th January
2022 between 3:00 PMto 04.30 PM through his Authorised representative/agent.

Important Terms and Conditions

1. The E - Auction shall be conducted only through “On Line Electronic Bidding” through website https://kotakbank.auctiontiger.net on 24th
January 2022 between 11:00.A.M. to 12:00 Noon. with unlimited extensions of 5 minutes duration each.

2. Fordetails about E-Auction, the intending bidders may contact M/s E-Procurement Technologies Ltd., B-704-5, Wall Street-II, Opp. Orient Club,
Nr. Gujarat College Road, Ellis Bridge, Ahmedabad, contact person Mr. Ram Sharma- 06351896834, Email: delhi@auctiontiger.net;
ramprasad@auctiontiger.net,. Helpline No. 079-61200595/520/548. Helpline email id-support@auctiontiger.net.

3. The intending bidders may visit the Bank’s official website - https://www.kotak.com/en/bank-auctions.html for auction details and for the terms
and conditions of sale.

4, Fordetailed terms and conditions of auction sale, the bidders are advised to go through the portal https:/kotakbank.auctiontiger.net and the said 1.19% - X oih BEEE P, e | 18.09.2021 calling upon the Borrower(s) VINAY, VINAY ; 3058, GALI KALYAN
terms and conditions shall be binding on the bidders who participate in the bidding process. 2. 99TEe W HAfdeT el By o1 fafy -~ fie 18.01.2022 (GaTE 11:00 T W) ;
. . N . . . R SINGH, RAM BAZAR MORI GATE, DELHI, NEW DELHI, DELHI - 110006, NEHA
5. It is requested that the interested Bidder/s are required to generate the login ID and password from the portal 3. JevITse R AT U e 1 sifers fafdr —  fHid 25.01.2022 (eTuRTE 5:00 gl GED)

https://kotakbank.auctiontiger.netbefore uploading the bid and other documents.

6. The bid form has to be filled in the prescribed form and is to be submitted / uploaded online only along with KYC documents of the Bidder/s on the T U anf BT (ETSR) S DELHI, DELHI - 110006 to repay the amount mentioned in the Notice being
portal https://kotakbank.auctiontiger.net on or before 21st January 2022 upto 4.00 P.M. and the scanned copies of the duly filled and signed bid ( ) ) e St oo, AIR<E Rs. 14,58,720.2 (Rupees Fourteen Lakh(s) Fifty Eight Thousand Seven
documents and KYCs of the Bidder/s should be sent by mail to Viswanadham.akondi@kotak.com and Vikram.sharma@kotak.com. The Bidder DT . - . JI0STROZ0UI0, l Hundred Twenty And Paise Twenty Only) against Loan Account No.
shall write the subject of the email “For purchase of Property in the account of “MI/s SHIV SHANKAR AND CO. GRAINS PVT. LTD”. 5. STT R b S fofy - < [ 27.01.2022 @1 3.00 T SURTEH TP | HHLNOD00383172 as on 28.06.2021 and interest thereon within 60 days from the

7. Prospective bidders may avail online training, for generating Login ID and password and for online bidding process etc., from M/s. E - 6. fifaeT @re & faf — T 29.01.2022 T 11.00 FoT g’cio kil date of receipt of the said Notice
Procurement Technologies Limited (Auction Tiger) on above mentioned contact numbers. 7 ffaer st e%e a1l @ gy —  PRiUT® AT, ISR arior e erisd, RS | o o )

8. EarnestMoney Deposit (EMD) shall be deposited through RTGS/NEFT/FUND TRANSFER to the credit of Account No. 06410125272001, Kotak 8. fAfaraT & Wy ST 3q #0 o . 0905758245, 9572052988 The Borrower(s) having failed to repay the amount, Notice is hereby given to the
Mahindra Bank Ltd., Nariman Point Branch, Mumbai, IFSC Code: KKBK0000958, on or before 21st January-2022 upto 4.00 P.M.Any bid : : ! Borrower(s) and the public in general that the undersigned has taken symbolic
§ubmiﬂed without depositing the EMD amount shall stand automatically rejected. The EMD deposited by the proposed bidder shall not earn any 0 | TETs ATSTHT T H BIEEARE e B kAT P possession of the property described herein below in exercise of powers conferred
|ntere_st. . . . . . X X . ki on him under Sub-Section (4) of Section 13 of the Act read with Rule 8 of the

9. The bid price to be submitted shall be equal to and / or above the Reserve Price and during the bidding process, bidders who have submitted bids qd P Iafer .
shallimprove their further offers in multiples of Rs 1,00,000/- (Rupees One Lakhs Only) 1 2 3 2 5 6 7 Security Interest (Enforcement) Rules, 2002 on 30.12.2021.

10. Incase any bid is placed within last 5 minutes of the closing time of the e-auction proceeding, the closing time shall automatically and immediately ) ) ) ) ) ) ) The Borrower(s) in particular and the public in general is hereby cautioned not to
getextended bya_nolherSmlnutes. ) ) ) ) ) o ) ! 1 dmere | FAIRSIE Rt ofdifa S e uevs & deal with the property and any dealings with the property will be subject to the

1. Thesucgessful bldderhasto.deposn‘ZS% oft.he highest bld amount (!ncludlng EMD already paid) lm‘med.latelyon closu.reofthee-auctlon sale I U W & TR el 99,53.400. charge of INDIABULLS HOUSING FINANCE LIMITED for an amount of
proceedings or on the following working day in case business hours is closed on the day of E - Auction, in the mode stipulated as above. The § ) 1,99,100.00 | 10,000.00 | T HIE ifty Ei s
balance 75% of the highest bid amount shall have to be deposited within 15 days from the date on which the acceptance /confirmation of sale is e el H 30 D ¥ gR < i, 00 Rs.14,58,720.2 (RuPeef Fourteen Lakh(s) Fifty Eight Thousand Seven
conveyed to such successful bidder or such extended period which shall be at the sole discretion of the Authorised Officer and within the PR UIfbTT ud Asfba difebar fFEfor | Hundred Twenty And Paise Twenty Only) as on 28.06.2021 and interest thereon.
provisions of SARFAES| Act, 2002 and the Security Interest Rules, 2002. Please note that the time line for payment of the sale consideration 9. Ter fAfoT faumT, STREUS, I & Hebed %0 2146(S) T 09.09.2020 & 3ATelies & TIfer 10 Ufererey & = The Borrowers’ attention is invited to provisions of Sub-Section (8) of Section 13 of

would not be extended the successful auction purchaser will not have any right to claim FORCE MAJURE, in the event he fail to make the
payment within stipulated timelines for any reason whatsoever.

. The highest bidder will not have any right and title over the property until the Sale Certificate is issued in his favour subject to realisation of entire
Auction Price and other incidental expenses. Sale shall be subject to terms and conditions of E- Auction and confirmation by the Secured Creditor
tothateffect.

. Ifthe successful bidder fails to deposit the entire bid / auction amount, the amount already deposited by the successful bidder shall be forfeited
and the defaulting bidder shall neither have claim on the property nor on the amounts deposited. The Authorised Officer shall be free to exercise
any one or more rights available to him in terms of the provisions of SARFAESI Act, 2002 and the Security Interest Rules, 2002, in respect of the
auction property/ies.

N

w

SRS AR~ U I e ariea, fIRSE &1 arfay |

4.

POSSESSION NOTICE - (for immovable property) Rule 8-(1)

Whereas, the undersigned being the Authorized Officer of IIFL Home Finance Limited (Formerly
known as India Infoline Housing Finance Ltd.) (IIFL HFL) under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of
powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules 2002, a Demand Notice was issued by the Authorised Officer of the company to the borrowers
| co-borrowers mentioned herein below to repay the amount mentioned in the notice within 60 days
from the date of receipt of the said notice. The borrower having failed to repay the amount, notice is
hereby given to the borrower and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him under Section 13(4) of
the said Act read with Rule 8 of the said rules. The borrower in particular and the publicin general are
hereby cautioned not to deal with the property and any dealings with the property will be subject to
the charge of [IFL HFL for an amount as mentioned herein under with interest thereon.

“The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, If the
borrower clears the dues of the “lIFL HFL" together with all costs, charges and expenses incurred, at
any time before the date fixed for sale or transfer, the secured assets shall not be sold or transferred
by “lIFL HFL” and no further step shall be taken by “lIFL HFL” for transfer or sale of the secured

3— fafaeT =Y Y=+ 9= NREP/GIRIDIH/14/2021-22

GRHTOT U= T e, Srue Bl IR vd

@ & 91 (faert srga=r 8 | 10 (3%) wfrera @ g7 et & fow Additional Preformance
Security @ w9 # gRHTT faum @ R — (i) 10 ¥ 20 fcrerd Below e @t <1f1 &7 20 Hferera e (ji)
20 Afrerd & @ifdrs Below @) IRT &1 30 Ui ofiRad STeia T wraem o grm | fSfacreit &1
frwTes SuRIad aftfa Hahed @ AR W) 81T |

0. wﬁﬁmﬂeﬂﬁﬂaﬁwmzﬁmwﬁﬁﬁﬁﬂm THIT far fdRT (Tmior St A, SRS #
Toliegd (Fdiaa) agfea soft & Haga! & AR ds avaR /A= sifi=or dai & sfdifd fFefd

<

WW%W@H%@WMHWW%HW?W% | fReriRa fafer f=ie 27.

“ SB State Bank of India, Stressed Assets Recovery Branch
3rd Floor, Matrix Mall, Sector — 4, Jawahar Nagar, Jaipur

(Rajasthan) -302004, E-mail : sbi.18184@sbi.co.in, Branch Code-18184,

Tel.: 0141-2657811, 2657921 2657926, 2657989

Appendix —lI-A [See Proviso to rule 6(2)]

Sale Notice for Sale of movable Assets {Under SARFAESI Act Read with
Proviso to Rule 6(2) of the Security Interest (Enforcement) Rules}
E-Auction Sale Notice for Sale of movable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read

with proviso to Rule 6(2) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s)/ Guarantor(s)
that the below described movable assets hypothecated to the Secured creditor, the physical
possession of which has been taken by the Authorised Officer of State Bank Of India, the
Secured Creditor, will be sold on "As is Where is", "As is What is", "Whatever there is" and
"Without recourse" basis on 15.01.2022 for recovery of Rs. 64,59,000.00 (Rupees Sixty Four,
Lac Fifty Nine Thousand only) as on 30.11.2021 plus Further interest, cost, charges & other
expenses etc. due to the secured creditor from M/s Balaji Constructions & Electricals, Prop.
Sh. Shaitan Choudhary S/o Sh. Laduram - Borrower (s) and Guarantor(s) also.

The earnest money is to be deposited as per details in BANK/MSTC website before 28.12.2021.

[See rule 8 (1)]

POSSESSION NOTICE

(for immovable property)
Whereas,
The undersigned being the Authorized Officer of INDIABULLS HOUSING
FINANCE LIMITED (CIN:L65922DL2005PLC136029) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in exercise of powers conferred under Section 13 (12) read with Rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated

SIKKA ; 3058, GALI KALYAN SINGH, RAM BAZAR MORI GATE, DELHI, NEW

the Actin respect of time available, to redeem the Secured Assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
APARTMENT NO. SUN 2-2205, TOWER-SUN 2, FLOOR-22ND, PLOT NO.GH-
01B(1), SECTOR-ETA-2,, GREATER NOIDA, GAUTAM BUDDHA NAGAR,
UTTARPRADESH -201308.

Sd/-

Date :30.12.2021 Authorised Officer

14. On receipt of the entire sale consideration within the stipulated period as mentioned above, the Authorised Officer shallissue the Sale Certificate, 01.2022 I FEERTER] & HRTAd # BTe Sl & F1eT FHRIT 2o § uiiad ( ) dEd WIS Place: NOIDA INDIABULLS HOUSING FINANCE LIMITED
the sale shall be completed thereafter, and Kotak Mahindra Bank Limited shall not entertain any claims. o ! Yoiepd / TdTad U (A1) / Terd TR THT0T U5/ 3TI O BrS), % T qém-[ W AHTIT THTOT U3

15. The sale certificate shall be issued in the same name in which the Bid is submitted. No request for inclusion/substitution in the sale certificate of e W m |
names of any person(s) other than those mentioned in the bid shall be entertained. . ; AR f & R 5 o .

16. The EMD amount, to the unsuccessful bidder/s, shall be returned by Kotak Mahindra Bank Ltd, in their accounts by way of RTGS /NEFT/ Funds e | ﬁ_ A |_ S/ 9¢ g1 e FCRIN a9 é < http.
Transfer, within 10(Ten) working days and without any interest. www.jharkhandtenders.gov.in/ @riuTerss sifawr, I amivr e srimd, RS, smatas

17. The Authorised Officer has the absolute right to accept or reject a bid or postpone/cancel the notified E — Auction Sale without assigning any D A 9ee W T ST ghdl & | FriqTerd SRR,
reason. In the event of postponement/cancellation of the E — Auction Sale after submission of the bids, EMD submitted by the bidders will be N ‘1 fror ra) f AR APPENDIX IV
returned, without interest and in case the bids are rejected, Authorised Officer can negotiate with any of the bidders or other parties for sale of the PR 260690 (NREP) 21-22 (D) T o il I [See rule 8 (1)]
property by private treaty.

18. If any bidder intends to bid for more than 1 property under auction, then the bidders has to submit separate bids for each of the properties by PO.SSESSION NOTICE
following the process as mentioned above. (for immovable property)

19. The particulars of Secured Assets specified in the Schedule hereinabove have been stated to the best of the information of the Authorised Officer Whereas,

| Secured Creditor, but the Authorised Officer / Secured Creditor shall not be answerable for any error, misstatement or omission in this
proclamation.

. Any other encumbrances are not known to the Bank except the pendency of Securitisation Application (S.A.) No.126 of 2019 before Hon'ble
DRT-1 Delhi. The Intending bidder is advised to make independent enquiry regarding dues of local Authority i.e Municipal Taxes,
Maintenance/society charges, Electricity and water Charges and any other dues or Taxes, including Transfer Charges/Fee. The Authorized
Officer or the Bank shall not be responsible for any charge, lien, encumbrances, or any other dues to the Government or anyone else in respect of
property Auctioned. The Intending Bidder is advised to make their own independent inquiries regarding the encumbrances on the property
including statutory liabilities, arrears of property tax, electricity dues etc.

21. Allstatutory dues/ other dues including registration charges, stamp duty, taxes etc. shall have to be borne by the purchaser.

22. All outgoings charges i.e. Municipal Taxes, Maintenance/Society charges, Electricity and Water charges and any other dues or taxes including
transfer charges / fees in respect of the property put for Auction-cum-Sale under the present notice shall be paid by the successful
Bidder/Purchaser solely.

. All other incidental charges (including but not limited to security charges or maintenance charges for preservation of the property under the
present auction) will be borne solely by the highest bidder from the date of issuance of Certificate of Sale, which will have to be cleared /
reimbursed to the Bank before registration of the Certificate of Sale. However at the sole discretion of the Authorised Officer, any just and
reasonable delay will be considered for exemption, without setting any precedent for future.

24. As per Section 194-A of the Income Tax Act, 1961, TDS shall be applicable on the sale proceeds if the sale consideration is Rs.50, 00,000.00
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IDFC FIRST Bank Limited

(Formerly known IDFC Bank Ltd)

CIN : L65110TN2014PLC097792

Registered Office: KRM Towers, 8th Floor, Harrington Road,

Chetpet, Chennai - 600031. TEL: +91 44 4564 4000 | FAX: +91 44 4564 4022.

IDFC FIRST
Bank

AUTHORIZED OFFICER - SURAJ KUMAR CONTACT NUMBER -9654096360-9874702021

APPENDIX- IV-A
[See proviso to rule 8 (6)]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

The undersigned being the Authorized Officer of INDIABULLS HOUSING
FINANCE LIMITED (CIN:L65922DL2005PLC136029) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 and in exercise of powers conferred under Section 13 (12) read with Rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated
14.09.2021 calling upon the Borrower(s) SANJEEV, SANJEEV ; M/S SHRI SAI
NATH ENTERPRISES, G-1, PLOT NO. 27, SHALIMAR GARDEN EXTENSION-1,
GHAZIABAD, UTTAR PRADESH - 201005, SANGEETA ANAND ; M/S SHRI SAI
NATH ENTERPRISES, G-1,PLOT NO. 27, SHALIMAR GARDEN EXTENSION-1,
GHAZIABAD, UTTAR PRADESH -201005, SANGEETAANAND ; FLAT NO. G-3,
GROUND FLOOR, PLOT NO. 398, SHALIMAR GARDEN, EXT-1, SAHIBABAD,
GHAZIABAD, UTTAR PRADESH - 201005, PRADEEP TIWARI ; 1/5747 ST
NO.15, BALBIR NAGAR EXTN, NEW DELHI, DELHI - 110032, to repay the

amount mentioned in the Notice being Rs. 19,31,450.82 (Rupees Nineteen
Lakh(s) Thirty One Thousand Four Hundred Fifty And Paise Eighty Two Only)
against Loan Account No. HHLDMT00330855 as on 26.06.2021 and interest
thereon within 60 days from the date of receipt of the said Notice.

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security InterestAct, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described
immovable properties mortgaged/charged to the Secured Creditor, the physical possession of which has been taken by the Authorised
Officer of IDFC Bank Itd now IDFC FIRST Bank Limited, will be sold on “As is where is”, “As is what is”, and “Whatever there is”
on 19.01.2022, for Recovery of INR 2090709.88/-As on 25.09.2019 due to IDFC FIRST Bank Limited (erstwhile Capital First

(Rupees Fifty Lakhs only) and above. The Successful bidder/purchaser shall deduct the applicable TDS in favour of Kotak Mahindra Bank Ltd.,
from the sale price and deposit the same with Income Tax Department and submit challan evidencing the deposit of TDS and Form 26QB / TDS
Certificate to Kotak Mahindra Bank Ltd.

. Sale will strictly be on “AS IS WHERE IS BASIS”, “AS IS WHAT IS BASIS” and “WHATEVER THERE IS BASIS” on the terms and conditions
as mentioned herein, however the Authorised Officer shall have the absolute discretionary right to change or vary any of the terms and conditions.
The bidders are advised to make their own independent inquiries regarding any encumbrances, Search in Sub-Registrar Office and Revenue
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The Borrower(s) having failed to repay the amount, Notice is hereby given to the

Records and Municipal Records and any administrative Government records relating to the concerned Property and shall satisfy themselves
regarding the nature and description of the property, condition, any encumbrances, lien, charge, statutory dues, etc. before submitting the bid for
the concerned Property. Please note that the Bank/Authorised Officer/Secured Creditor does not in any way guarantee or make any
representation with regard to the fitnessftitle of the property/ies/assets under auction. Sale/auction will be strictly on no recourse basis.

. If the dues of the bank together with all costs, charges and expenses incurred by them or part thereof as may be acceptable to the bank are
tendered by/on behalf of the Borrower/s/Guarantor/s/Mortgagor/s, at any time on or before the date fixed for sale, the auction / sale of asset may
be cancelled. The Authorised Officer reserves the right to accept any or reject all bids, if not found acceptable or to postpone/cancel /
adjourn/discontinue or vary the terms of the auction at any time without assigning any reason whatsoever and his decision in this regard shall be
final.

27. The bidders shall be deemed to have read and understood the terms and conditions of the sale and shall abide by the said terms and conditions.

28. The bidders should ensure proper internet connectivity; power back up etc., The Bank shall not be liable for any disruption due to internet failure,

power failure, or technical reasons or reasons / contingencies affecting the E-Auction proceedings.

29. Kotak Mahindra Bank Limited orits employees will not be liable for any claims from any personin respect of the property/ies put for sale.

30. The presentnotice is also uploaded on the Bank's official website i.e. www.kotak.com and interested parties can visit the same also.

31. In case there is any discrepancy between the publications of sale notice in English and Vernacular newspaper, then in such case the English
newspaper will supersede the vernacular newspaper andit shall be considered as the final copy, thus removing the ambiguity.

. For further details kindly contact Authorised Officer Mr. Viswanadham Akondi (Mobile no. +91-9667221548) or Officer of Bank Mr. Vinod Bharani
(Mobile No: 9810004107)and Mr Vipul Dubey (Mobile No. +91-8377905113)
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STATUTORY 15 DAYS SALE NOTICE UNDER RULES 6(2), 8(6), 8(7) & 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 : The
borrower/guarantors/mortgagors are hereby notified to discharge the liability in full and pay the dues as mentioned above along with up to date interest
and expenses within 15 (fifteen) days from the date of this notice failing which the “Secured Asset” (mentioned above) will be sold as per the terms and
conditions mentioned above..

Place: Delhi  Date: 29.12.21 Authorised Officer, For Kotak Mahindra Bank Ltd.

HomeFinance Limited)from MR.GUDDU GUPTA & MRS. RENU GUPTA (Borrower-Co-borrower(s).

AUCTION STATUS
Reserve Price INR 806400/-
Earnest Money Deposit Amount. INR 80640/

Date of Submission of BID/Deposit Earnest Money.

18.01.2022 Up to 5.00 PM

Date of Inspection of Property

13.01.2022 11.00 AM to 4.00 PM

Date of Auction

19.01.2022 11.00 AM to 1.00 PM

Property details

FLAT BEARING NO. GF-2, MIG GROUND FLOOR WITHOUT ROOF
RIGHTS, MIDDLE SIDE, PLOT NO. A-4/15, DLF ANKUR VIHAR

HADBAST SITUATED AT VILLAGE- LONI, PARGANA,
TEHSIL & DISTT. GHAZAIBAD, U.P.

rightto sale the movable assets, if any, present at the immovable property.

For detailed terms and conditions of the sale, please refer to the link provided in IDFC FIRST Bank website i.e.
https:/fidfcfirstbank.auctiontiger.net/EPROC.
Di

isclaimer: Please note that the said notice is issued for sale ofimmovable property only and IDFC FIRST Bank Limited has no
Authorised Officer
IDFC FIRST Bank Limited
(Formerly known IDFC Bank Ltd)

Date: 28.12.2021
Place: Delhi

Borrower(s) and the public in general that the undersigned has taken symbolic
possession of the property described herein below in exercise of powers conferred
on him under Sub-Section (4) of Section 13 of the Act read with Rule 8 of the
Security Interest (Enforcement) Rules, 2002 0n 29.12.2021.
The Borrower(s) in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of INDIABULLS HOUSING FINANCE LIMITED for an amount of
Rs.19,31,450.82 (Rupees Nineteen Lakh(s) Thirty One Thousand Four
Hundred Fifty And Paise Eighty Two Only) as on 26.06.2021 and interest
thereon.
The Borrowers’ attention is invited to provisions of Sub-Section (8) of Section 13 of
the Actin respect of time available, toredeem the Secured Assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
FLAT NO.G-2, GROUND FLOOR, REAR RHS, PLOT NO.398, SHALIMAR,
GARDEN EXT-1, GHAZIABAD, UTTARPRADESH -201101.

Sd/-
Authorised Officer
INDIABULLS HOUSING FINANCE LIMITED

Date :29.12.2021
Place: GHAZIABAD
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